
ACT No. XXI OF 1858. 

(Received the assent of the Governor General on the 25th Mtzy 1858.) 

AN ACT for the r~gulation of Native Passenger Ships, and o f  Steam Vessels 
intended to convey Passengers on coastiny voyages. 

WHEREAS abuses have occurred in the over-cro wding of Ships convey- 
ing Native Passengers between Ports and places within 

Preamble. 
the territories in the possession and under the Govern- 

ment of the East Tndia, Con~pany and Ports and places in the Red Sea or 
Persian Gulf; and whereas it is expedient to prevent such abuses, and to 
provide for the regulation of all Ships carrying Native Passengers as afure- 
aaid which shall depart from or arrive at any of the Ports or places within 
the said territories, and also for the regulation of Steam Vessels intended 
to  carry passengers an coasting voyages ; It is enacted as follows :- 

I. Every Vessel carrying mare than thirty passengers being natives of 

Nha t  &4lbedeemed Asia Or Africa, which may depart or proceed on any 
a " Native Passenger 
Ship" within the mean- voyage from a Port or place within the said territories 
>ingaof this k t .  to any Port or place in the Red Sea or Persian Gulf, or 
which may wrive at any Port or  lace wi'thin the  said territories from any 
Port or place in the Red Sea or Persian Gulf, having on board more than ,thirty 
auch passezlgers, shall be deemed a Native Passenger Ship within the meaning 
sf' this Act. 

11. No Native Passenger Ship shall depart or proceed upon any 
Native Passenger voyage to which this Act extends from any Port or 

Ship to sail only from 
Ports aDuoiuted bv Go- place ,within the said territories other than such Ports 

I L 

vernment. and places as the local Government may from time to 
time appoint; and after any Native Passeqger Ship lias de,parted or pro- 
ceeded iigoii any such voyage from a Port or place so to be ap,pointed, no 

person 
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person whatsoever shall be received on board as a passenpr, except a t  
some other duly a.ppointed Por t  or place. 

111. No Native Passenger Ship shall depart or proceed upon any 

~~~t~ s,zil without such voyage from any Port or place appointetl under 
obtaining a this Act, un ti1 the Master shaI1 have ohtained a certifi- 
cate from an Officer authorized to grant the same. 

IV. If any Native Passenger Ship departs or proceeds upor1 a voy- 
age from any Port or place within the said territories, 

Pendty. 
or if any person is received as  a passenger on bowd a 

Native Passenger Ship in contravention of the provisions of the last two 
preceding Sectior~s, the Owner or Master shall be liable t o  a penalty not 
exceeding one hundred Rupees for every passenger conveyed on a Ship 
unlawfully departing o r  proceeding on such voyage, or for every passenger 
unlawfully received on board ; and the Ship, if found within two years in  
any place within the said territories, may be seized and detained by any  
Chief Officer of Customs until the penalties incurred under this Act have 
been adjudicated, and the payment thereof, with all costs, have been enforcecl 
under the provisions of Section XXIX. 

V. The local Government shal1 appoint, such persons as it may 

Appointment of offi- deem proper to exercise or  perform the powers and duties 
cers. conferred or imposed by this Act. 

VI. The Master of any Native Passenger Ship sailing from any Port 

~~~t~~ to givenotice ,or place appointed under this Act, shall givk notice to 
of day of sailing &c. the proper Officer that  the Ship is to carry Native Passea- 
gers, and of her destination, and of the proposed day of sailing ; such notice 
shall be give11 not less than three days befbre the proposed day of sailing. , 

VIT. After receiving such notice, the Officer aforesaid, or any person 

polver to enter and w2thorized by him, shall be a t  liberty at all times t o  enter 
inspect Ship. and inspect the Ship and the fittings, provisions, and 
stores therein ; and any person impeding or refusing to allow such inspection, 
shall be lialsle, on conviction, to a penalty not exceeding five hundred Rupees 
for each offence. 

VII I .  The 
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VIII. The Oficer aforesaid may, if he think fit, cause the Ship to be  

Ship ,nay be s u p  surveyecl a t  the expense of the Master l,v a competent 
veyed. surveyor, who shall report whether the Ship is, in his 
opinion, sea-worthy and fit for her inteuded voyage. 

Officer to be satisfied 
before giving certifi- 

IX. The Officer aforesaid shal1 not give his certifi- 
cate- ' cake, unless he shi~ll be satisfied- 

1. That the Ship is sea-worthy and properly manned, equipped, 

That the ship is sea- fitted, a d  ventilateti ; and has not un board any cargo 
worthy. likely, from its quality, quantity, or mode of stowage, 
to prejudice the health or safety ol'the passengers. 

2. That the spaceappropriated to tlie passengers in the between-decks 
contains at the least nine superficial and fifty-foul. cubic;~l 

That  t h e  spacc be- 
tween-decks for yassen- feet of space for every adlilt passenger on board, that  
gcrs is sufficient. is to say, fer every passenger above twelve years of 
age, and for every two passengers between the ages of one year and twelve 
years. 

3. That a space of four superficial feet per 
That the spsce on 

the upper deck is suffi- adult is left clear on the upper deck for the. use of the 
oierrt. 

passengers. 

4. That provisions, fuel, and water have been placed on boarcl, 

~ h ~ t  there is a due of good quality, properly packed, and suficient to sup- 
supply of provisions. ply the passengers on board during the declared duration 
of the intended voyage, acc-ording to the scale lzereinafter contained. 

X, No such Ship shall carry ally greater number of passengers than, 

Xumber of passengers. together wit11 the Master and crew, shall amount to 
the proportion of two persous for every t l~ree tons of 

the registered or estimated tonnage of the Ship. 

XI. Tlae Master of ally such Ship, before departing or proceetling on 

List  of paisengers. any such voyage from any Fort or place within the said 
territol.ies, shxll sign two lists, specifying (as accurately 

as may be) the names of ail the passeugers, and stating the nilnlber of 
the 
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the crew; and shall deliver them to tile Officer aforesaid, who ~TlaI1 
thereupon ( after having ,first mustered the passengers and cornpared the 
number and narnes of such passengers with the lists) countersign and 
return to the Master one of sncll lists. The Master shall note in writing 
on such last, mentioned list, and on any additional list t o  be made under 
this Act, the date and supposed cause of death of any passenger who 
may die on the voyage, and shall forthwith, on the arrival of the Ship 
at her destination or at any Port in the said territories a t '  which . . it may 
be proposed to land passengers and before any passeIlgers are lancled, produce 
the list, wit,h any additions ttiereto made, to  any person lawfully exercising 
Consular authority .on behalf of Her  Ihjesty at the Port of arrival if i t  
be a Foreign Port, or ti, the Chief Officer of Customs, or the Officer (if 
any ) appointed uncler this Act, at any Fort or place within the said terri- 
tories a t  which it shall be intended to land the passengers or any of them. 
In case of non-compliance with any of the requirements of this Segtion .on 

XIT. If, after tile 'Sh ip  shall have departed or proceeded o n  army 
s u  c11 voyage, any additional passengers ar.e taken on 

Sl~iptakingaaditi~?al board at a Port or place, within the  said territories, appoint- 
. passengers and touchmgng 

at interl~lediate Port. ed under this Act  for the embarkation of passengers, or 

at any place out  of t,he said terri'tories, the Master shall obtain a f r e s h  

ceytificate from the Officer a t  such Port, and lists of all such additional 
passengers shall be made ; ~ n d  all the provisions hereinbefore contained 

that behalf shall be applicable to any certificate to be granted or any list 
t o  be niade under this Section. 

XIII. If any Master .of a Ship, aft.er having obtained a certificate 
under Section 111 01. Section X I 1  of this Act, shall fraud- 

'tered state of the Ship, its passengers, or other matters 

two tllousatid .Rupees. 
X I V .  The 
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XIV. The Chief Officer of Customs, or the  Officer (if any) appointed 

r..r L:-- L.. L.. under this Act, at any Port ~r place within the said 
llllUlUJU~lUll bU UU 

transmitted . 7 .. to ports of territories at  which the Ship shall touch or arrive, shall, 
embarBatlon. 

t wit11 advei.tence to the requirelnents of this Act, transmit 
any pi~rticulars which he may deem important respecting the Ship and 
the passengers conveyed therein, to the Officer a t  the Port from which 
the Ship comtnenced her voyage, and also to the Officer at any other Port 

' 

within the said territories where the passengers or any of them embarked. 

I XV. In any proceeding for the adjudicatioll of any penalty incurred 
under this Act, anv doculnent purporting to be a report 

Beport of Consul, 
&c., to be admissible of' such particulars as are referred to  in the last preceding 
in evidence. 

Section, or  a copy of the proceedings of any Court of 
1 

1 Justice duly authenticated, and also any like docurnent purporting to be 
made and signed by any person lawfully es~rcis ing Consular authority 

1 
on behalf of Her Majesty in any Foreign Port, shall be received i n  evidence, 
if the same appears to have been .officially transmitted to any Officer at o r  
near the place where the proceeding under this Act is had. 

t 

I XVI. It shall be lawful for the local Government, by any proclama- 

Length of voyage to 
tion to be from time t o  time isstled for that purpose and 

'be fixed by proclama- publiijlled in the Government Gazette (if any), or in orle 
tion. 

of the public newspapere, to declare what shall be deemed, 

It f i r  the purposes of this Act, the duration of the voyage of any Native - - " - 
Passenger Ship from any Port or place to any other P o r t  or place. 

1 XVII. Every Native Passenger Ship, at the time of departure from 
C 

Quantity of provi- 
the Port or place at which passengers shall be embarked 

I sions and water to be under this Act, shall have on board good and wholesome 

I shipped. 
provisions for the use and consumption of the passengers, 

1 over and above the victualling of the crew, to the aqount  or in the  propor- 

C tidn following, that is to say, a supply of water to the amount of five gallons 

to  every week of the computed voyage for every passenger on board, such 
water being carried in tanks or sweet casks, and a supply of rice, flour, oat- 
meal, or bread stuffs to the amount of seven pounds weight to every week 
of the computed voyage for every such passenger ; provided always that, 
N l~en any such Ship sllall be destined to call at a Port  or place in the 

course 



XVTII. The requirements of this Act respecting the s u p ~ l y  of 

ACT No. XXI OF 1868, 

course of her voyage for the purpose of filling u p  her water-casks, a supply 
of water at the rate before mentioned for every week of an average voyage 
to such Port or place c)f calling, shall be deemed to be a compliance with 
this Act. The provision of this Section regarding food shall be deemed to 
have been complied with in any case where it shall appear that, by the 
special authority of the local Government, any other articles of food were 
substituted for the articles above enumerated as being equivalent  hereto. 

provisions for passengers sllall not, except as to the 
Contract by passen- 

gers for srppiy of their supply of water, be applicable to any passenger 
own prov~sious. who may have contracted to  furnish his own pro- 
visions. 

XIX. If ally Ship, bringing passengers from any Port pr place in 
the Red Sea or Persian Gul l  to arl y Port  or place within 

Penalty on Ships 
bringingexces\irenum- the said territories, shall have on  board a greater tiumber 
ber ol passengers f ~ o i n  
certaill fort.ign L'orts to of passengers or persons than in the proportion pre- 
Indian Ports. scribed by this Act, the Master of such Ship shall, i u  ad- 
dition to any other penalty which he may have incurred under the provisiorls 
of this Act, be liable, on conviction, to a penalty not exceeding fifty Rupees 

I for each person in excess of such proportion. 

I XX. Nothing i n  the foregoing provisions of this Act contained shadl 

~ c t  not  to apply to 
apply to any Ship-of-War or Transport belongirig t o  or in 

ships-of-\r~ar &c. the service of E e r  Majesty or of the East India Corn- 
pany, 01. to any Ship-of-War belonging to any Foreign Prince or State, 

Or to sea-going Steam or to any Ship under contract ~ i t h  the Government of 
Vessels conveying pubc any European State, or to any sea-going Steam Vessel 
lic mails. 

regularly employed in the conveyance of the public 
mails under a contract. 

XXI. Steam Vessels which mav be intended to carrv Dasseneers on 

I Ce~t i f i ca t~s  to be coasting voyages from Or to any Port or place whatsoever 

t o  c a l r ~  pacsengers. such voyages, be furnished with certificates to be granted 
in  the minricr hereinafter ~rovidecl, 
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fl XXII. Every such certificate shall be granted at the discretiorl of an 

Officer authorized to grant the same by the local Gove1.n- 
Certificates to Coasting 

Steam. Vessels .how to merit, and shall remain in force for the .period therein 
.be granted, kc. specified, unless sooner revoked. The Oficer so authorized 

shall not grant such certificate,mr suffer the sdine to reina.in in force, unless h,e 
is satisfied, by inspection or survey(to be made at least twice in each year at  the 

twenty Rupees), that such Steam Vesse.1 is sea-worthy and pr:)perly equip- 
ped with boats and otherwise, and that the engines and machinery are in a 
fit  state to ellable Iler to proceed on her voyage. The certificate shall state 
tile limits (if any) within which the Vessel is to ply, and the number of 
Native Passengers which the Vessel is permitted to carry : such number tc:) 
be subject to such conditions and variations according to the time of year, 
the nature of the voyage, and the cargo carried, as tlie case recluires. 

X X I I I .  The Owner or Master of any such Steam Vessel shall put up 

Copy of certificate to 
in  a conspicuous part of the Ship, so as to be visible to 

be placed in conspi- persons cin board the same, a copy of the said certificate, 
cuous part of Ship. 

and sl~all cause it to be continued in such position so 
long as the certificate rerrlains in force; and in default, such Owner or 

, Master shall for each offence b e  liable to a fine not exceeding two liundred 

XXIV. If such Steam Vessel has on board thereof any number of 
passengers which, havixg regard to the time of the year 

Penalty for excess of 
number 8,pecified in cer- al-~d other circumstances, is greater than the number 

TXV. If any sijch Steatn Vessel sl~all proceed on any such voyage 

. . Penalty for proceed. without such certificate as kforesaid, the Owner or 
ihg without certificate. 

XXVI. Jti the grant or revocation of any certificate whatsoever under 
this Act, the Officer grantiug the same shall be subject 

to be scbject to control to the contra: of the local- Government or of any inter- 
of Government. 

mediate authority which that Government may appoint. 
XXVIJ. If 






